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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD.

0.A.NC, 852 ef 1995,

BRetwesn Dated: 21.12.1995,

smt. B.Yellamma ' o Applicant
Anrd

1. The Senier DEN/W(Divisienal Engimeer Werks), Seuth Central
Railway(BG), Secunderabad.

2. The Genesral Manager, Seuth Central Railway, Secunderabad.

Respendents

Ceunsel fer the Applicaent : Sri. B.Kamalskar Rae
Ceunsel fer the Respendents : Sri. G.S.Sanghi, SC fer Rlps.

ConAle

Hen'hble Mr. A.B.Gerthi, Administrative Member

CQntd:-..Z/—




D.A. B52/55.

ORDER

§

Dt. of Detision : 21-12=35,

{ As per Hon'ble Shri A.B. Gorthi, Member (Admn.) {

The applicant is the widow of Late Sri B. Hanumaiah

who, having taken voluntary petirsmsnt with e Pfect Pfum 01-09-92

disd on 13-09-1993. Although thes retiral benafib%hue ta the

employse ware paid to him, after his dmath, his family pension

has not bean paid to any one, for the reason, that the respon-

dents took a view that there is a dispute bstwusen the applicant

and onae g4 Smt. Sathyamm%fboth claiming to be the wives of ths

Late Shri Hanumaiah,

2.

from the marriage.

The applicant states that she has got 7 children

As she did not racaive any pension, sha

sant @ lagal notice to which thers is no response.

3.

The réspondsntéﬁn their reply affidavit stated that

~as psr the seruic4racurd of the smployes, 3mt. Sathyamma

shown ags wife in all the pension papers submittad by the

smployee,

A copy of the pension pepers submitted by the

has bsen produced for my perusal., The employme has shoun

was

smploy a&

Smt. Sathyamma as the wife and further Purnished the follouing

particulars:=-

51.
No.

1.
2.
3.
4.
S.

jb M Gl o8 e e e we en om mm e wm

Nama
(in Bloek lsttsrs)

e - e o Em e e o e e e wr e

Smt. Sathyamma

Bandamma
gabu
Chitti
Raju

Relationship
vith the
Reiluay -
ssryant

Wife
Daughter

| Son
Daughter

Date of
bitth
“foy
shiristian
Gra)

1=3=1945
2-4-1980
1-3-1984
5-2-1988
2-5=-1989

| Remarks

e
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In the sarvice record I find letter No. 5TF/18/1/Voluntary
retirement/89 dated 13-12-1990 from AEN, Vikarabad addressed
to Sr. Divisional Edgginegy (W) BG, Secunderabad, which clearly
indicates that "és per the fPamily declaratiomn exascuted by the
employee during the year 1962 Smit. Yellamma was shoun as his
uifef&n the family declaration submitted on 25-02-1983, t%a
name of Smt, Sathyamma was uritgen as wife and the same name
was given in nomination of Geaneral Insurance Scheme of Central
Government esmployeef. The sbove documsentg, the genuinsnesg
of which is not in disputm/ clearly shouws that the applicant is
the first wife of ths smpléyme and that the amployee declarsd
her as hiséiifs in the family declaration executed by him
during Sgé§.. Apparently, he marrisd Smt. Sathyamma later same
tima during 1979-80. In this context learned £ounsel for the
applicant states that the employee never marrisd Smt. Sathyamma
but was just kesping har in his housa. Whataypr may be tha
pusitinn;% even if the smployes had marrisd Smt. Sathpamma
such marriége having be en contracted dﬁring ths subsistanca
of the First'marfiaga, tﬁe raspoﬁdents ought not to have accepted
the sacond daclératinn given by the applicant in 1983, which

was contrary te lau.

4, The rsspondents in their reply affidavit hasg@tatud
that neitharfﬁﬁE,Sathyamma nﬁr Smt.Ymilanmm approached the
respondents for grant of Family pension. They deniad having
roceived any lenal notice from the appiicant. The rpSpondents,
housvmr!statad that the family pansionhés not beasn dishursed

eitner to Smt. Sathyamma or to tne applicent.



_4-

Se Ths service pmcord yery clearly indicates that

) ‘ '.t') (:m-w\: A CYA2
Smt. Yellamma was the uiPeAcP the employee and @s such
entitlsd to family pension. Accordingly the 0A is allowed
with a direction to the respondents to pay her Pamily

pension due with apPect from 13-09-1993, Arrears accruing

A .
en this context shall be calculated and paid to her within

a period of thres months from the date of communication of

this order.

G. The 0A is crderad agcordingly. Ne costs,

4\\___13531*;5:
“’J(A.B. Gort i?

Memb ar (Admn.

L 5#’?‘-‘

Dated : The 51st December 1885,

(Dictated in Opan Coort)

2 1ReT
- Deputy Registrar(Judl.,)

Cepy te:-

spr

The Senier DEN/W(Divisienal Engin=er wWerks), Seuth Central
Railway(RG), Secunderabad.

2. The Generzl Manager, Seuth Central Railway, Secumderabad,
3. One cepy te Sri; B.Kamalakar Rae, advecate, CAT, HvA,

4. One cepy teé Sri. 8.S.Sanghi, SC fer Rlys, CaT, Hyd.

5. One cepy te Library, CAT, Hyd. |

6. One spare cepy.

Rsm/-
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